PUBLIC NOTICE
Form Ma, [NC-26
|Pursuant to rule 38 the Companies
{Incorporation) Rules, 7014)
Agheerisemen o be published in e
newspaper for change af ragistered offica
of the company from ona staba |o anathar,
Belore the Central Governmani
Narih Western Region (Regional Director)
Roc Bhavan, Opp Rupal Park Sociaty,
Behind Arkur Bus Stop, Mararpura,
Ahmedabad-380013, Gugrat
In e waaller of sub-secion (4) ol Seclion
13 of Companias Act, 20113 and clausa (a)
of sub-nde (5] of rule 30 of the Companies
[Incorparation) Rules, 2014
AND
Ini the matber of Triverya Infra Privale
Lienited kavirg its regestensd ofice at Fia
o BOGVG, Suvidhi Towar, Jivra) Park,
Vejalpur Road, Ahmadabad - 350007,
... Applicant
Hofice is haraby givan to the Ganeral Public
thal the company proposes to make
applicatior o the Gental Govemmant undar
section 13 of the Comparies ac, 2013
sagking canfirmation of abaration of the
Memorandum of Assacialion of lhe
Company in barms of the special resclution
passad al the Extra ordnary genaral
meeting held on 31" Ocleber, 2022 fo enable
he company ko change its Registarad Ofice
froen “State of Gujarat™ to "State of
Maharashira”.
Any parsan whosa inberest is likaly o be
affectest by the proposed change of the
resgisharned office of the companry may del iver
gither on the MCA-21 portal
[www.mea.gowin} by filing Investar
comylaing form ar cause o be deliversd ar
sen by regelentd post of Fesher obyesciions
supported by an affidawit s:ating the nabure
af hisher infarast and grounds of apposition
1o e Regonal Director 3t e address Norh
‘Wastern Ragion {Regional Director), Roc
Bhavan, Opa Rupal Park Sodety, Behing
Ankur Bus Siop, Maranpura, Ahmedabad-
380013, Gugaral wilhin fourleen days of he
daba of publcation of this notce with & copy
I the applcant company with a copy of the
applicant company al fis regitened affice at
Ihe address manticned baloa:
Registered office:-
Flat No 8030, Suvidhi Tower, Jivraj Park
Vegalpur Road, Abmadabad - 380007
Farand an benall of he Applicant
Trivenya Infra Private Limited
M, Bijay Mahindra Prasad Goud
Direcior
DIN: 05123229

HAVE A
GOOD

BUSINESS

MORNING!

Place : Ahmedabad
Date : 02002372023
Flet Mo 102, 1% Floor, Nandanvan

To book your copy, Complex Go Op HSG. Socety Limiled
sMS Piot Ko, 547, Vilags Parwe.
hbs to 57575 or Tal. Parval, Disl. Raigad
email us at
order@bsmailin

—

Inyk;lt Ot

Hero MotoCorp Limited
Ragel. Office @ The d Flaza, Plal No.2, Nebon M
110

l-‘h-a -1, Hew Delhi

s secretarialh
e waww.heromotoco

Bheromotocorp.oom
.com

NOTICE
Mehice is hereby green that pursuant to the provisions of Section 97 of the
Companies Act, 2013 read with appbcable Rules thereunder and Regulation
42 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations

AHMEDABAD | TH

PUEBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankruptcy Board of India
(nsolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREINTORS OF PIK RESOURCE INDIA PRIVATE LIMITED

(Formerly known as PIK Stsdios Private Limited)
ELEVANT PARTICULARS
PIK RESOURCE INDIA PRIVATE LIMITED
[Farmerly known s PIK Stedies Private Limited)

1mmmtd¢n

2 Dair of noporation of Corporate Cebior Desommiber 11, 1958
Mﬂi}lﬂﬁmﬂm'ﬂF. ol —

Compoeair Ideniity Mo. | Limibed Liskility
, el e LIT41 10MI1 9S8P TC 117707

Regd. - F85, Nors Bombery CHE. LTD., Jubs Bral
Road, Jubn, ¥ille Parie , Moo 400 049
Factory: Plol No. 802, GIDC, Dist. Valksad, Viabsad,
Gugaral, 396171, India

. Febuary 6 200 Dol of Pronomncesent by
g poteency sosmencement date i 12596 o lowble NCLT Mumbs (The ssid Hos'be NCIT
Comosaie mder wars yoocived on Fobmary 1, 2050
Estimated date of coswe of imschrency| Awgest 5, 2020 [Being 180° day lrom insolvency
] ||=d|.iu1|1m mmllhld-

Ilh'ne-le.lg'l Na. ol fae insahvwency prolessinal M. Manish Sukkani

arling 2s inienm resdution prolessionl PResge Mo.: [BEUTRA-D0LAP-POOEGE200- 21T
Address - B 213, Onchond Aoad Mal, Royal
!M\ﬂmdnnﬂdﬂwhﬁnmﬂm Paims, Aarey Colony, Goregaon [Easf), Muumbai
prolessionl, 2 registered with the Bocwd | Masharashina, INDLA-200 065,

Address - B 213, Ondond Aoad Mal, Royal
Faims, Aarey Colony, Gomegaon [Easf), Mo
Maharzshira, MDA 400 D64,

“Emad : pripliboiiymoi com

Febnuary 20, 2023

Audéress of e Pegiziored ofice & Princpal
i i any) ol Corporair Debior

Address & cmoil o be wsed o
| commespondence with the inlerim pesokelion
professonal

11 Lot i for ssbmission: of daimes

Clasmes of croditors, i any, under darse () of
13 sub-section (BA) of secion 21, ascsrtained by) NA
e lntesm Resobstion Prolessonal

& of hresch Prolessonaidenifed o
11 2t 2 Awthosizrd Repeesentaive of oredilons in
2 daes (Thiee ames for sach ches)

[} Acderwant Forms: & (b Detais of Authorieed
Represmiaives e avaidsble at Physical Address - LA
Holice i hoseby gieen thal the National Company Lawr Tribunal hes ondeed e commenossent
of a oeporaie msoivency reschelion proces= of PIK RESQURCE INDIA PRIVATE LIMITED
[Formesty ke s K Studios Private Limited) on 8 Felbruany 2063

The creditors of PIK RESOURCE INDIA PRIVATE LIMITED 2ne heseby called wpon to subit |
their caims with proof on or befor: 20 February, 2023 to the inlerim pesolulion prolessional al the
addpe=s mentioned agains Entry No. 10,

The fnancial credilors shell submil e chims with ool by decionic means only. Al olber ceditors
mary subwnit e Gl with: prool i person, by post or by sleconic seans

A fnancial cedilor belonging o a chesx, 2= Fted agains the Entry Mo, 12, shall indicale its choice of |
aulhorized representaiive from ameng the theee nsivency prolessonals Fsied aganst Entry No. 13 o
2 ax suthoiaed representstive of the dass [specify class] in Fom CA

NA

" weh ik : g e orwin Fen e e o ds

2015, Friday, February 17, 2023 has heen fied a¢ the Record date for i skiric W ';J'" "r':' L1 i "?"“:P“-:I"_Eﬁ;‘:]"; ——
ascertaining the entitlernent of members for payment of Interim Dividend of tgistered Qitlee: ¥ bt iy Lampee, PR M. dZ, 151 LARE, Wallers R
R, G5,/ r.:H?J-.qu ty share of Rs, 2 each (o the m::* of 32505%) for the financial GR‘IENTA'L CARBON & CHEMICALS LTD h'lrunl R "' , Ghennai, Tamil Nadu, GO0DOZ | Tel Mo, +91 044-42066100
year 2022-23, declased by the Board of Directors on Felruary 7, 2023, | CIN : L24287 G S7ERLCAS3E edisonaglobalin | Wabsita: www.mediaonaglobal in
The Interim Dividend will be paid o the members whose names appraron | | Fegel Dlfice. Blat blo SELCL Buesy i, 77, it f ek, IN TERMS OF REGULATION 19112) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL AGQUISITION
the Register of Members as on the Record date viz February 17, 2023, _ Mana Kapaya, Muncra, Kachchh-370415, Gujaral OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS THEREQE.
Shareholders may note that the Income Tax Act, 1961 [Act) as amended Email: invastorfeedback@occlindia.com; Web: www.occlindia.com This Past Dfar Advartissmantis being issued by Kunvarji Firstock Private Limited [*Manager ta the Offar™} on bahalf of PPG
by the Finance Act, 2020, mandates thal dividends paid o datributed by 2 Extract of Standalone Unaudited Financial Results for tha Quarter and Nine Manths ended December 31° Intemational Limited (“hequirer”) in cannection with the Opan Cffar made by the Actuirer to acquire 3827, 200 Equiy Shares
Company after April 1, 2020, shall be taxable in the hands of the sharehalders. {Rs. in Lakhs, except per share data) of the Face Yale of 210,000~ each (“Equity Shares") of the Target Company at ¥ 2.00/- (Rupees Two Only) per Equity Share,
The Comparry shall therefore be required to deduct Tax at Source (TDS) at : ' representing 26.00% of the Equity Share Capital of the Target Company ("0ffer™), in compliance with Ragulasion 18 (12) of
the time of making payment of the interim dividend. In order to enable the Quarter Ended Hine Months Ended | Year ended Securities and Exchange Baard of India 1Sus:15tanllal -"Loqusist'-:lr of Sharas and Takeowers) Requiations, E‘[I-UH and subsaquant
Company to detarmine the appropriate TDS rate, a5 applicable, shareholders | | g1, Particud December | Seplember | December | December | Decermber | March amendments therect. The Detaled Public Statement (*DPS") with respect to the alorementioned Open Oter was made on
s Techuestesd iy B gS dicc LA ES. 1 arcontariss with the proifsisracF | (o, articulars 31;“22 a0z 31'2I:I2;= ;1. ez | s El.':21 31 2022 Euq__ml DﬁdZE[rEE_ in Eusu:-:i-lss S{:aln-:!d;_rrj":jlllzngl_|§l|] Al Edifion, Makkaloural (Tamil) Chennai Edition, Pratahial (Hindi) Mumbsai
i k r i il . = i - N N i itinm.
Prvate mited CRTAY. % hitpac/cis Kintach.comefommiS. ot iater (Unaudited)| {Unaudited) | {Unsudited) | Unaudited)| (Unaudited) | (Audited) _.....:m“';a" "E'::::’“ il il L e
than February 14, 2023 The Company has already sent an email to the | | 1 | Total Income from Operations | 10,282.67 | 12.215.76 | 9,530.04 | 36,133.65 | 27,842.96 | 38,778.76 & Ho.| Partia . : _
: : e : 1 Mame ol the Targel Company Medidane Global Enberlanment Limiled
sharehalders at their registered email Ids in this regard on February 7, 2023 2 | Met Profit far the pariod from 5 Hame of Ihe Acquinel Ty Pr—————
This matlce §s alss avallable an the website of the Co Tipary  at {’:ll'lﬂil"lﬂw achvitias b‘&r“ﬂ lax 1,331.65 108315 1,276.76 4,223_51 4 G674 .57 5\“5437 = . -
www, heromotecorp.com and on the website of the Stock Exchanges 3. | Mame of the Manager to the offer Kunwaril Finstock Private Limited
whare the shares of the Company are listed at www bseindia.com and 3 | Net Profit far he period from 4 Mame of he: Registrar 10 he oiler Garmnen Corporate Services Lid
bbbl ordinary activities after tax 104252 77685 | 105659 | 3216.36| 356172 | 3,994.74 5| Offer Details:
For Hero MotaCong L. 4 | Todal Comprehansive income ) Dateof OOENNG af the gtler January 10, 2023 (Teesday)
Place : Mew Delhi Dhiraj I-:Tpnur for the pariod {Comprising b.) Daba of closing of the afier January 23, 2023 (Monday)
Date : 08 February , 2023 Company Secretary & Compliance Officer profit § (less) for the paricd and 6. | Date of Completion of Payment of Consideration | February OF, 2023 (Teesday)
Oither Comprahansive Incomea and communicafion of Rejeclion/Acceplanca
{logs) for the pariod) after tax 1,216.10 B51.18 | 105682 | 415544 3.641.06 | 4,152.44 Dedailz of Acquisition
5 | Paid-up Equity Share Capital 999,01 Bo99.01 Gan.om H09.01 pti Ry | a94.01 S No. | Particulars Progosed in the Lettar of Otfer Actuals
6 | Other Equity excluding 1| Offer Frice {in 7) 7200 [Rupees Two) 72,00 {Rupees Two)
BEFORE THE NATIOMAL COMPANY LAW TRIBUNAL Revaluation Reserve as per 2 | The sagrigale nurber of Shanss lendered 3B8.27, 200 Edquily Shares 100 Equily Sharis
BENCH AT CHEMNAI ! Balance Shasl of Pravious 3 The aggregate numbar of Shares accapted 3827 ,200 Equity Sharas 100 Equity Shares
accounting year . ize: of the Ortfer (Humber of Equ ares 54 400/~ (Rupees nfy- - [Rupess Two
: multipled by Oifier Price per Equity Shara) Six Lakhs Fifty Four Thousand Hurdrad Only)
IN T | Earmnings per share (EPS) and Four Rundred Only)
F lue of Rs, 10¢- each
CA (CAA)M10ICHE/2021 _ {Fi Wilio Op s, 1 each] _ ) 5. | Sharchalging of he Acquirer before Fublic
In the matter of Secions 230 to 232 and other applicable Basic & Diluted {Rs.) 10.44 i.ra 10.56 d2.20 3565 3899 Announcement
provisions of lhe%mpames Act, 2013 Extract of Consolidated Unaudited Financial Results for the Quarter and Nine Months ended December 31" 2022 : gu;;t;;um. Share Cagital o l]r::l?b I:I,l:ll:ll:l’.i
In the matier of Scheme of Amalgamation amongst {Rs. in Lakhs, excapt par share data) 6. | Shares agreed to be al:quirul:l_ by way of 4
Mis Mavarathna Financial Services Limited with Quarter Ended Nire Manths Ended | Year anded Eh?f P';e’fhm Agreement {*SPA') T 75 64 350
M's Navarathna Housing Finance Limited 5l Parti December | September | Decerber | December | December | March 3 ] g gy
Nﬂl articulars 3" 2022 a0 22 317 2024 ' 2022 320 ' 2022 @ % O By Sniare Lapf 21328 clE L
: il [K 8 B . i Bl 7. | Shares acquired by way of an Open Offer
Em”ﬂgg&ggﬁzzfgpstzﬁgﬁ%m Limitﬂd, [Unawdited)| (Unaudited) | (Unaudited) | {Unaudited)| (Uraudited) | (Audited) & Mumber 38,27 M0 100
Ha-.-ing its Registered Office at Total Income from Operations | 11,975.31 | 14.001.20 | 10,851.20 | 41,357.16 [ 31,721.10 | 44,371.23 # % of Equity Shara Capital 26.00% 0.00%
h |
First Floor 2/102, Third Stree, 2 | Net Proftfor the period fram il
Karpagam Avenue. RA Puram ardinary activities befors tax 161434 | 150689 | 148633 | 523543 517651 | 6,331.85 - i
pada h : Mumber il i
Chennai- BO0028 3 | Mat Profit for the period from # % of Equity Shars Capital il ]
. Transferee Company ordinary activities after tax 1,280.44 | 1,108.85 | 120551 | 3987.41| 393008 | 4,619.22 ® Prict of hi: Sharasacquired Not Applicatik Mot Applicatit
P | I s e g R a Details Pra Offer Past Difar
NOTICE ok tha bt i;‘ﬂ*ﬁ:’:ﬂ:‘lﬁ; 4 Wo.of | ofEquity | Noof | % af Equity
Notice is heraby given that by an order daled 14" December 2022, the o o i parad e 5":“ Sh'aﬁnmﬂm ?:“5:";59 5"1’13 E;;'“
Chennai Bench of the National Company Law Tribunal has fixed the Other Comprehensive Income / E.quhngﬂfﬂm'&i!ff : 75,54,43 51.323
f heari int Com lition il fitioner i !
o of et of e Jo Comoay Pt e b e Ponr | | o) puayatrie | 1dsase| 11asa | raoms | asvas| aoousn | armnan| [ [P mos | som | e |_27m
Limited) under Section 230 ta 232 of the Companies Act, 2013 for the 5 | Paid-up Equity Share Capital 999.01 89504 &E0.01 98.01 8.0 994,01 10, | Detalls Pre Offer Past Otfer
ganction of the Scheme of Amalgamation (Merger) batween Mz & | Other Equity excluding Ho. o % of Equity No of % of Equity
Navarathna Financial Services Limited And Ms Navarathna Housing Revaluation Reserve as per Sharas 2 &hare Capital Shares K Share Capital
Finance Limiled and their respective Shareholders and credilors, on he Bslance Sheet of Previous Pre & Past Offer Sharahoiding of the Public &7,57.217 45.91% 67,57, 117 45.31%
2" March 2023. Any person desirous of supporting or opgozing the said accounting year 55.089.92 The Acquirer accepls full responsitility Tor the information conlained in this Post Offer Advertsemant and also foe the
Petition should send 1o the Peliioner's Advocates, nolice of his ) ; abligations under Reoulations.
intention, signed by him or his Advocate, with his name and address, so 7 | Eamings per share (EP3) & copy of this Past Offer Sdvertisement will be available on the websites of SEBI and BSE Limited
a5 10 reach tha Peliioner’s Advocatas not later than two days before he {Face value of Rs. 10V- each) Capitaized terms used in this advertisament, but not defined herein, shall hawe the same meanings assigned ta such terms
date fixed for hearing of the Patition. Where he seeks to oppose the Basic & Diluted {Rs.) 1.62 944 11.32 04| 3750 43.11 in the Letter af Offer despatched on January 03, 2023, and an January 04, 2023,
Petition, the grounds of opposition or 2 copy of his affidawt shall be s ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACOUIRER
furnished with such nofice. A copy of the Petition will be fumished ; KUNVARJ! FINSTOCK PRIVATE LIMITED
undersigned to any person requinng the same on payment of the | | 1. The abave results were reviewed by the Audit Committes and approved by the Board of Directars in ts KUNVAR ﬂ whack 8, First Flane. Sidhi Virayak Towers, OIf 5. 6. Highway Road.
prescribed charges for the same. meeting held on Februery 08' 2023 AL Mauje Makartia, Ahmedabad, Gujarat - 380057 | Tel. Na. : 079- GE6E5000
Dated this 9" February 2023 2. The above is an extract of the detailed format of Quartery and Nine Months ended Financial Results D T Eﬂﬁk SEBI Reg. No. - ME/INMII001 2564
filed with the stock Exchanges under regulation 33 of the SEBI {Listing Obligations and Disclosure o E}' i El1"|_|ﬂi “"il-ﬂ'lakki‘f_!:'E'i'k'J"'-'ifll-|:|:l|1'I
KUMARPAL R CHOPRA Requirements) Regulations, 2015. The Full format of the Financial Results for the Quarter and Mine Website: waw, ‘_1-"1'-‘?“'I_|-'1’_ﬂ|'I1 )
PRAMAY JAIN Months ended December 31' 2022 are available on the Stock Exchangs's website, wyrw_bseindia.com/ Contact Persan: Mr. Niraj Thakkar' Mr. Fonak Danwve ,
AKSHAYA GIRIDHARAN www.nseindia.com and Company's website www.occlindia.com. Far mlgFl'jII? Imﬂ" ?I_r Ih;ﬁuqqqm:
i rnational Limi
Counsel for the Petitioner By Order of the Board of Directors Sdr-
Mo, 1, Thirumoarthy Street, Place : Moida {Arvind Goenka) Place: Chénrai . Jayakumar
T.Magar, Chennai-800 017 Diate - Fabruany 08 2023 Managing Director Date: 09022023 [Autherized Signatory)

URSDAY, 9 FEBRUARY 2023 BllSillESS Stﬂl’l{lﬂl‘d

DEBTS RECOVERY TRIBUMAL-II,

iMiraslry ol France, Goversment ol Indis)
rd Foor, Bhikhubhal Chambers, Near Kochrah Astram, Paldi,
Arnedabad-J20006 Phone Mo, 079-38570343, Tele Fax Mo, 079-28570341

Foemn No. 14 [{See Regulation 33(2)]
[ 53014

ot

AP/RC Mo, [ 8472017

PURJAE HATIONAL BANK Certificata Holder Bark
Vs,
M5, Hamam Enferprise | Cartificate Dehtors
T, DEMAND NOTICE
G.0.No. 1 : W5, Hasom Enberprise, Sole Fropeietos . MrChaten H Paladiva, Carnding on

Business at 424, New Narayan Nagar Part-2, Surat

I wiew of the Fecovery Certiticate issued in 0LANoS38°2014 passed by the Hon'bie
Preziding Officer, Debts Recovery Tribunal-l Ahmedabad an amount of Rs.72,68,530.01
[Rupees Seventy Two Lakhs Sidy Eight Thousand Mise Hundred Thirty Ning asd One
Paisa Daly] including rteres! as on 221022074 sl luriker ingeres: Trom 23,10,2074 plus
costof Re.1,00,000.00 is due against you. (Less recovery, if any)

‘fou ane herehy called upon to deposit the abowe sum within 15 days of the recsips of the
malice, Taiing which e recowiry shal be made as per rules.

Im add ifiains o the sum afioresaid you wil be lable o pay :
{a) Suchinberes: and cost as in payablke inferms of Recovery Certificate.
(B Al cests, charges and epenses incurmed in respect of the gervce of this nofice and
ailher process thalimay be takoen for recovering the amount due.
{Giiven under mry hand and the =eal of the Tribunal, this day 31.01.2023.

{Prakash Meena)

Next Date ; 14.03.2023

RECOVERY OFFICER-II
Debis Recovery Tribunal-ll, Abmedabad

& 47 @ZIET Amod Brarch - Station Rad, Braruch

Bank of Baroda Ph. : 02647-245401, Emai: amod@bankofbaroda.com

R | B
‘Wniereas, The undersigned being the awshorized officer of the BANK OF BARDDA under the
Secuntisation and Reconstruction af Francial Assets and Emforcement of Security interest
Act, 2002 {54 of 2002) and in exercise of powers confered under Saction 1312} read with
ruby 3 of the Security Imerest Enforcement) Rules, 2002 issued a derand nofice dated
D4.06. 2022 callivg upon the borower MR, AMBALAL NAGJIBHA MOJETH{BORRIWER)
in AC No. 1GT10BRODOZEY 1o repay the amount mentioned 0 the nolice beng
Rs.1,88,199.07/| Rupees Ome Lakh Eighly Eighl Thousand One Hendred Ninely Nine
and Seven Palge Only) and interest therson vt 31042023 within G0 days from the date
ol receipt of the said nolice,
The barmower having Taded Lo repdy the amounl, nolice is hereby given bo the bormawer 3nd
the public in general thit the undersigned has Waen pogsession of e property described
herein below in exercise of powers confermad on him urder sub-section (d) of section 13 ol
Act read with rule 8 of the Security Interess Enlorcement) Rues, 2002 on this the 4° day of
FES ol the year 2023.
Thee borrower's afiendion is imdted 10 provisions of sub-section (8 of section 13 ol the At in
respectol time avaiable, to redesm the secured 53813,
The borrwer in particular and the publc in gentalis hemby cautioned not o deal with the
proney and any dealings will ihe property will be subjectio the charge of Bank of Baroda,

POSSESSI0N NOTICE (For immavable Property)

diai it agher '-'"kﬂm Branch - Maraan Square, Braruch-302001
< Eﬂﬂﬁ'ﬂfﬂm Ph 8039002774 Emal: linbhambarknitaroda.com

el - E

Whereas, The undersigned being the authorized afficer of the BANK OF BARDDA under e
Securifisation and Reconstruction of Financial Assets and Enforcemant of Security imanest
Act, 2002 (54 of 2002} and in exercise of powers conterred under Saciion 13(12) reed with
tule 3 of the Bacurity Interest (Enfiorcemant) Rules, 2007 sued a demand nalice dalied
19/09/2022 caling upon the borrower Shri MRS, DIFALBEN BHAMESHEHAI DOKGEA o
regey the amaunt mentioned inthe nafice being Rs, 10,567,303, 51/ Rupees Ten Lakh Filly
(One Thousand Three Humdred Three and Paise Eighty one Daly) and rerast therean
wee . 31082052 winin 60 days fom Ehe date of rec eipt of the sald nolice,
Tha bornorwer faning Faibed Lo repiny e amount, notice i heneby given b the barower and
the public in general that the undersigned has 1aken possession of the property described
hergin bekow in exercise of porwers contered on him under Sab-section {(4) of secton 13 ol
Actread with rule & of the Security Interest Enforcement) Fudes, 2002 on this the §° day of
FEB ofthe year 2023
The borrower's atlention is invited 1o provisions of sub-section (8) of section 13 ol the A, in
respect af ime avallabie, 1o redzsm the secured asssts.
The borrowes in parficular and the public in general & hersby cautioned not to deal with e
praperty and any deslings with the property will be subcect o the charge of Bank of Baroda,
Link roed ranch, BHARDEH 1o an amews of Rs.10,51,303.81/-{Repees Ten Lakh Filly
One Thowsand Three Hundred Three and Paise Eighty one Dnly) and interest thenon
Description of the Immovable Property
The Properly bearing survey mo, 137/9,138 145046 Mal mo; 301 thind Noor VINIT
APVETMENT s uper budlt up area 52 78 sqmirs which i silualed near zaceshwar gram
panchayat Maje Vilage fadeshwar Ta & Dist: bharuch Pin: 393011 (Gajarat) nthe names of
MAS. DONGA DIFALIEN EHAVESHEHAI Bounded : On the North : ZADESHWAR RO&L, On
thi: South : STAIR, Onthe East ;: FLAT ND 302, On the Wzst : WANI SHERL

Bharuch Authorized DFicer, Bank OF Baroda.

POSSESSION NOTICE (For Immovable Progeriy)

Date: 06/02/2023, Place;

h;ﬁ.‘ﬁ ﬂﬂiﬂ' uink Road Bramch - Marmyan Square, Braruch-392001
Bank of Baroda #h.SC0002T 74 Emal; imbhagibanknfbaroda.com

E m | E;‘: POSSESSION NOTICE (For Imeovahle Progerly)

Whereas, The undersigned being Ihe aulhnrized allicer of the BANE OF BARDDA wader he
Securilization and Reconstruction of Financial Azsets and Enforcement of Security Intenest
AL 2002 (34012002} and in exercis of powers conferned under Section 13(12) read with
rule 3 of the Sacurity Intenest (Enforcement) Rules, 2002 ssued a demand notice datid
2/08/2022 caling upon the barower Shei MR CHANDAN BACCHA SHUKLA to repay the
amcan mentioned i ©e nofice beirg Rs.9,08,587, 14 Rupees Mine Lakh Eighly Six
Theueand five Hundred Eighty Seven and Paise Fourtesn Only) and inlerest thereon wee.f.
F90T Q72 witrin G0 daws tram he date of frecegd of the said notice

The bornower haneing ailed to repay e amount, nobice & hineby given ta She bomower and
the public in general that the undersigned has 1aken possession of the property described
herein bekow in esercise of pirwers condered on im under Sub-section (4) of sec9on 13 0l
Actread with rule B of the Security imerest Enforcement) Rules, 2002 on this the B° day of
FEB ofthe year 2023

Tha bBarroweer's allention is invied o provisions of sub-seclion (8] of section 130l the AL in
respect ol ime avallable, 1o redeem the secured aszets.

The borrowes in parficular and the public in general i hereby cautioned not to deal with e
praperty and any deslings with the property will be subsect to the charge of Bank of Baroda,
Link rasd Branch, BHARLICH far an amaunt of Rz 9,86,587.14/- (Rupasz Hine Lakh Ekghty
Gix Thewsand five Hendred Eighty Seven and Paise Fourlees Dnly) and irberes theneon

Descriplion af the Immavable Property

Sut ol faise or misleading proods of claim shall altract penafies. A Branen, BHARLCH, Gujarat for a0 amousd of Rs.1,88,199.07/-( Repees One Lakh All that Pizce and parcel of the land beanng Fat no A- 402 admezswing about F&L 756,25
: = Eighly Eighl Thowsand Ong Handred Minely Nime and Seven Paise Dnly) and imeresi 50.mirs. [alsa Budtup) & buill up congirucied property alongwith properationg undidded
Diate - 06,002 ) Manish Sukhani | | thereon shane tokal land pais property, stuated at 4° FAoor of Bulding no & at sunder residency,
Place : Wumba Mame and Signabure of Interim Resolubon Professional Description of ihe Immovable Properly OppGirnar resicency Gedidhol Takea: Ankeshwar Sharuch.The land bearing Ol resenue
Equilable Moigage of Property Deciring Hiowse Properly No. 160 asmessuring Land areg | | SUrvey No.83/1-2:3 & 95 gaiki ackn 310953 s nirs paiks Mo Villige gadkhol, Tikka
4E5 8. FL. stuated at Telod in vilage - Tekod, Tal. Amod, Dist. Bharuch, Guarst - 392230 Ankleshwar & District- Bharuch in the names r.lfl'!fr.trandar Eial_:_l:ha Shukda Bounded : On
nekongng 10 M AMBALAL KAGIEHA MOUETH, Boundries of the praperty are as under : the Farth - Fatno A:405, Orine South: Fat ko, A%401, Dnthe East: A Raw House, Dnthe
Easl : House of Ajiiha Marsang, West | House of Udesing Samabhai, North: Open Land, | | West:Falt No 4205
South : Thakar faia. Authorlzed Officer
Date: 04/DZ20E3, Place: Bharuch Authorized Dificer, Amod Branch, Bank OFf Baroda.
PALM JEWELS LIMITED CIM | L36810GJ2005PLCDIBEDG
BANK OF INDIA. JAWAHAR CHAWK Addrass - G.F-37, Supar Mall, C.0. Hou. Soc. Lta, C.G. Road, Mr. Dismond, Nr. Le' Bunglow, Ahmedabad,
r Gujarat- 380008 || E-mail - compliance. pjligmail.com || Websita : www palmjawalshd.com || Tel. - 079-400582056
& oftws Shem Radhe Kishan Arsta, Near Hirabhai Tower, Maninagar, EXTRACT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE
5 i " [Re. in Lacs
B uﬂ ﬂ Ahmedabad - 380008 UARTER ENDED OMN 31S5T DECEMBER, 2022 Rx. in Lacs)
ﬂ n 2r Particulars Quarbar 9 Montns | 2 Manths | Half Year | Half Year | Year
. e A DEMAND NOTICE Mo ended [ ended ended | ended ended gnded
The under mentioned account became BUEA. and demand notice issued by the Bark 1o the Bormower undes Section 13(2) ol Secunlisation b ﬂ.:;;f'ifl[ﬁz ]L|1|'-|:1-|1ﬂ]"212 ﬂr;ﬁ;?il!z; ﬁllm?::g 33-_[::[5} ag-u[l:-iijgj
ruruu:ﬂu.nlluldhlmmnﬂhsm‘l:wld.hllmmunrlm&curm Irterest Act (The Ad) 2002 & Senl by Regd. Posl. wes retumed unsenved 1 | Total ncome 3237 64| 7.656.53] 8.727.33| 4.421.88| 5.085.11] 1138761
S —— : 2 | Met Profit for the year before fax 523 24,20 50,61 1897 10,248 iR
Mame & Address of Bormower Date of Demand Morigage / Hypothecation 3 | Net Profit far e year alter fax 3.23 18,20 4361 14,497 10.29 36,23
Naotice & NPA of Property 4 | Tolal Comprehensive Income for the year 3.23 18.20 431,61 14.97 10.249 36.23
WAz Laxmi Export 31.[".21]-23 Smipﬂirig Ma.uhne E.N’E ; ;;:r::r"Ean::;Ig.a:;ri:.gl:;;:l.l;lumiuq o 1,00 1FI- 1_|]l:l-1.1E 1,004 1E _E'[I4.1.IE 1,004 1f:|_ 1.EII'H-.1E-
:;ln ! | Mmm'u.lh - Emr?:: "H' Sardar Palel lhll'ltl'ﬂ NPA: 28.01.2023 CERSAI Registration ids: 7 | Eamings per share {Face ake of Re.101- sach)
mﬁqum - e . An Outstanding Dues 10003BIDGERA/4000363T0124 Basic & Diluted 0.03 0,18 0.43 0,15 010 .36
MAr. Nilang Khimmijibhai Koshiya (Froprietos) As. 32,58 486.06/-+ with further] Mates : (1] Tha above Financial Results were reviawed by the Audit Commiliee and Approvad by the Board of Diractars at
6, Soshiarn Bungiows Ops. Astits Burgluwy, B Shres Rem Park|interest and A Cost charges and their raspective Maetings heid on 00.02.2023 (2) Tha Statutory Auditors have caried oul Limted Review of the sbove
Sioc, Neen Respan Party Plot, . _3RpE50 I standalone financial results far the quarter ended on 315t December, 2022 a3 requined under Regulalion 33 of SEBI (Listing
o, par Hieut, Atwnedabant o i (b%galions & Disclasure Requiremants| Regulations, 2015, {2} The abova is an axiract of the delaied fomat of Quarterly

aabwrve: within 0 days Irom the dabe ol publication of this notce.

The said Notice is pasted ai the property on 0702 2023,
Hosmonsser afe advised Lo collect the Originsl Nolice isswed under Section 13 (2) Irom the

dvalable, o redeem the secured sssels.
Date : 09.02 2023, Mace - Ahmedabad

Bomower are heneby sionmmed thal Authonsed Ofcer of the Bank shall under provesion of SARFAESL Act, take Pessession and sufsequently
auction the Martgaged ! Hypothecaion Property f Seowed sssels & mentioned above il the Bormower da nol pay the amount &5 mentoned

The Bortower are also prohibited under section 13{13) of SARFAES] Mct o transler by sabe, lease of olferwise the said secured assets
slabed aborve willowl obissrng wrillen consent of te Bark . This public motios i (o be irested as notee w's 13(2) of the SARFAES]Act, 2002

vatld recespl. The Bormower stiention is inviled 1o the provisions ol Sub-Section (8] of Section 13 of the SAERAES A, in respect of time

undersigned on any working day by dscharnging

5d- Authorised Officer, Bank of India

Financial Reswts filed with the Stock Exchange wnder Regulation 33 of SEBI (Listng and Obligations ard Disclosure
Requiremenis) Regulalions, 2015, The full Tarmat of lhe same 5 available an [he websites of the Slock Exchange and 1he
ligind antily. (d) Previous pericds figures have been regroupedireciassified where consicarsd necessary 1o confarm Bo
current period's classification For and on behall of Palm Jewsls Limiled

Place ; Ahmedabad || Date - 0802/2023 sd/- Rohit Shah, Managing Director, DIN @ 00543440

POST-DFFER ADVERTISEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

MEDIAONE GLOBAL ENTERTAINMENT LIMITED

Tenen
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|WHEREAS

in exercise of

BHARAT CO-OPERATIVE BANK (MUMEBAI) LTD.

Central Office : "Marulagir™, Plol No. 13/9A, Sonawala Road, Goregaon (East),

The undersigned being the Authorised Officer of Bharat Co-operative Bank (Mumbai) Lid.,
Securiisation and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act. 2002 and in
exarcise of powers conferred under Saction 13(12) read with Rule 3 of the Secunty Interest (Enforcemeant)
Rules, 2002 isswed Demand Motices upon the bomowers mentioned below to repay the amount mentioned in the
notice within 60 days from the date of receipt of the said nobice.
The said borrowers. having failed 1o repay the amount, notices are hereby given to the said bomowers and the
public in general that the undersigned has taken symbolic possession of the proparties described herein balow
powers conferred on the undersigned under section 13(4) of the said Act read with Rule 8 of the)
said Rules on this 06th day of February 2023.
The said borrowers in paricular and the public in general are hereby cautioned nof to deal with the =aid
properties and any dealings with the said properties will be subject fo the charge of Bharat Co-operative Bank

{MULTI-STATE SCHEDULED BANK)

Mumbai-400063. Tel. : 1830134 / G1830083.
POSSESSION NOTICE

under the

(Mumbai) Lid.
SR. MHAME OF THE DEMAND MOTICE | DESCRIPTION OF THE PROPERTY MORTGAGED
NHO| BORROWER/LOAM |DATE AND AMOUNT

ACCOUNT NO. {Rs.)

1. |Mr. Angresh Singh 04 103022 Flat Mo. 1, admeasunng 920 sq. fi. built up area on the
Anantram Lalotra Ground Floor, Maitr Bungalow, Om Maitn Co-operative
Prop_of Mis. Kappeesh |Rs.83,91, 785 a5 on |Housing Socety Lid., sifuated at Snnagar Society,
Cargo Carriers 30.09.2022 ogether (Wanale Estate Road Mo. 27, Thane — 421 004,
Joint'Co-Bomower: Mr. | with further interest |constructed on land bearing Plot Mo.18, Survey
‘Yuvraj Angresh Lalotra thereon. Mo.431(pt), Village Panchpakhadi in the district and
Cash Credit Limit Account registration district and Sub District of Thane, within the
Na. 000313100007779 limits of Thane Municipal Corporation, owned by

Mr Angreshsingh Anantram Lalotra and bounded
by: East : Pushpak CHSL. West : Independent
Bungalew, Morth : Independent Bungalow, Sowth :
‘YashodhanAnand Sagar CHSL

2. |Mr. Divakar Bhujanga 6. 102022 Row House Mo.9, admeasurning 40 sq. mis. (Built up
Shetty area), consisting of Ground and First Floors in the
Jaint'Co-Bormower: Total Aggregating  |buikding known as Abhilash Co-operative Housing
Mr. Satish Bhujanga amount of Society Lid., constructed on Land bearing Plot Mo. B-
Shetty (Punja) Rs 1972733~ |68, Sector 2E, at village Airoli, in the registration Sub
Housing Loan Account togethar with further (District and District Thane, Navi Mumbai — 400 708,
Mo. 00193331 0065085 interest thereon.  |owned by Mr. Divakar Bhujanga Shetty and bounded
Mortgage Loan Account by : East : Row House No. 8, West : Row House Mo. 10,
Mo 001 932500000482 Morth - Urban — fulelal Co-op. Hsg. Soc. Lid. South :
Business Pius Loan Road
\Account Mo.

0019335800001 28
Date : 06022023 Sdi-
Place - Thane | Mavi Mumbai Authorised Officer

Padgha Branch
Graund Flogr Shop Mo.2, 3,7, 8,

Tal Bhiwandi, Dist Thane-421101,
Tel Ma @ 02522-268545-46
E-Wail : VIPADG@bankofbande.co.in
Wil | e bankofparcda. com
NOTICE TO GUARANTOR C

OF SECTION 13 OF THE

ﬂ?jgmd“ Hathod Patil At Kkandval, Posl Amers, Taluka Bhieandi Thane-

Diear Sir,

Be: Yourguarantee for credit facilifies granted bo Mrs. Sunita Mamdey Patil. =

1. As you ane @wane, you have by a puerantee daled 28082017 and 13.10.2017
Fuﬂranhmd paymen on demand of all moneys and discharge all sbigations snd

ahiities then ar at any tme thereafier cwing or incurred o us by Mrs Sunia
Mesnoley Pl , for agrogato croditlimits of Ra40,00,000/- (Rupess Foerty lacs anhy)
with interest thereon mone particularty setaw inthe sad guarantee gocument.

2, W have ta inform yau that the boerower has caommitted aefaults i pagment ofhis
linbiifizs and consoguently his account hes boon ciassified a8 non-paforming
asset A cooy af the nobice cated 47.01. 2023 Under Sec 13(2) of the Securitisation
and Resonstnuction of Financisl Azsets and crforcement of Soeou ity Inbarest Act,
2002 gl by s e bormeeris enciosed. Sinoe fe boroessr has commitied defauts,
In benms af the quarantea you heve become Ik b pay to we the cutstanding
amaunt of lsandoredit feciites aggregating Fs.26,89,432 91 (Ruptes Taenty Sx
Eght Mire Theugand Four Hurdred thity two snd ninoty one Palse oniy)+
unappied reresttil fhe date ofrealization | and we heneby invoke the guaranb=e
and call upem yod o pay the sald smount aithin 60 days from the date of this
notice. Flesoe nobe that intersat will continwe to accrues af the rates specified in
pars 1 af the notice dated 30,08 3022 serdad on the bomower (copy encased).

3. '®a furthar wiah to Irform vou that In regand e the security provided by you o
smelre your guarsntes obligations for e due repaymend of the loans and
advances by tha bomawer, this natice of 50 days may please be treated as natice
unger Hib-gection (2] of section 13 of the Securlisation and Reconstruction of
Fimancial Assets and Enfarcament of Security Inferast Act, 2002, 'We further ghve
wol reatice thad failing payment of the above amount aith interest upto the dale of
payment, we shal be al lberty 1o exercise &l or any of the rights uncar sub-
aection (4] of gection 13 of the sad Act. which please nale.

4. W invite your attentian to sub-gadlion {13) of ssclion 13 of e sad Act inlenms of
which you are bamed from trengfering any of the secured assels referred to in
pare 1 soove by uay of sale, leage or olheswige (oiher han in the ardirary course
of buginess), wihout abtaining cur prior witten consent. Vi may add that non-
numa i wilh the abive provigian cortained in setion 13013) of the Said A0, &

nce punishaike undersaction 2§ af the Act.

8. Wa furthar invite your attention to sub sectian (&) of saction 13 of the said Act in
temma of which you may redsem the secured assels, B the amount of duss
topatherwith all costs. charges and sspenses mcwred by the Bank is tendered by
wall, &t army time bedors the dabe of pulblisation of notios for public suctonimding
quotationsender/private ireaty, Plaase nobe that after publicadion of the natice
&5 B0, Yourdgitic redesm e secured asssta will notbe avalable.

6. Fleage reke that this daemand nofice b without prejudice to and shal not e construed
as waiver of any other rights or remedies whicn we may haye, including =ithout
limitation, in fe fghl to make akher demands in respect of sUms Cwing tous.

“ours faithfulby,
Chief Manager & Authorised Off cer
Bank Of Bornda

Shalinl Shartaram Comples,Vilage Padghs,

PUBLIC NOTICE

The State Level Environment
Impact Assessment Authority
(SEIAA), Ministry of
Emdironment, Forest & Climate
Change Department, having
address at 217, 2nd Floor,
Mantralaya, Mumbai-400 032
has under their letter dated
0V01/202 3 bearing reference no.
SIA/MH/MIS 29007 7/2022
accorded sanction o Ms. My
Home Foundation Group, a sole
proprietorship firm of M. Sumi
Puri for their proposed S.R.
Schemsa undar Regulation 33(11)
of DCPR-2034, on Plot Bearing
C.TS. Mos. 116 (Pt), 1161 to
3,118/5 to 17 of village : Mogra in
KiEast ward, at Andheri (East),
Mumbai. The copies of clearance
letters are available at the office
of the Ministry of Environment,
Forest & Climate Change
Department, Mumbai and the
Maharashira Pollution Control
Board and the same can also be
viewed at the following website
http-Vparivesh.nic.in

[(H:]) State Bank of India

We invite saaled tendars for auction sale of following 01 awto rickshaw and 02 tourist vehicles seized from defaulter borrowers on account of recovery on “As is where is’ basis along with
BANKER'S CHEQUE in favour of “STATE BANK OF INDIA™ or SEI's Chegua as Earnest Money Deposit of 10% of Reserve Price, copies of self attested PAN Card and Adhar Card which will
be accepted up to 3.00 p.m. on 20.02.2023. Originals will b verified in the aucticn. NO OTHER PAYMENT MODE WILL BE ACCEPTED. Tander forms must be obtained from our office at the
above mentioned address, duly filled in and submitted to our offica. Anction will be conducted at 3.00 pm on 20.02.2023. Evary incraase in bidding will be by Rs. 5,000/- oaly. The highest bid
offar will ba considered for sala of the vehicles. Tha highast biddar shall pay remaining amount of the ofier amount by DEMAND DRAFT ONLY within X3 working days of awction failing which
the EMD amount will be forfeited. Appropriata Panalty will be applied if tha Vehicla is not removed immediately after payment of the offer amount. State Bank of India reserves the right to cancel
the auction or tendar without giving any reason theraof. Wehicles will be available for inspection between 1 p.m. to 4 p.m. from 17.02.2023 to 19.02.2023.

Small And Medivm Enterprises Centre Mumbai:Jasmine Society, Madhusudan Kalelkar Marg,
Kalanagar, Bandra -

East. Mumbai-400051. Tel.: 022-26501641/B201021611/ 9969013451

5r |AfcNo. Bomower's Name | Sanction Dt | Wehicle Mo. | Make & Model | Resemve Price|  RC Insurancz Permit Fitness TaxPaid | Awthomsation | Fued | Aesolution

o [As.) e Tipe | Agent

1 |3752BEBG6643 | Shaikh Mohammed | 06-02-2018 | MH 02 EW Pia.gEsi-:- 42.480.00 | Original | 02-03-2022 | 05-08-2023 | 07-03-2022 | Life ime NA PETY oM

Saeed Mohammed 4328 Autorickshaw CNG

2 | 3E360592508 | Jawed Shahabuddin | 03-04-2019 | MH 02 ER | Maruti Suzuki | 141,600,000 | Original | 18-10-2022 | 30-05-2024 | 21-05-2021 | 31-05-2020 NA PETY REA
Shaikh 4720 Celerio CNG

3 | 35083662183 | Mizhadev Shivram | 06-08-2016 | MH 02 EH | Hyundai Xcent | 1,18,000.00 | Original | 20-10-2021 | 03-09-2021 A Life time NA Diiezzad SRE
Hiwalkar 1023 CROI+ ABS

Data - 00U02 2022
Place : Mumbai

Vehicle Parked at Address: Sr. Mo. 1: MCGM Pay & Park, Incignia Building, Mext to Swastik Apartment, Mear Shaman Motors & L & T finance, C5T Road, Kalina, Santacruz East,
Mumbai-08. Sr. No. 2: MCGM Pay & Park, Kalpataru Avana, Dr. § 5 Rao road, Opposite M D College, Near ITC Hotel, parel, Mumbai- 400042, Sr. No. 3: HouseNo. 314, Uttan Road, Bhut
Bunglow Bus Siop, Keshav Shrushii Road, (Khadivargaon) Bhayandar (West). Disit. Thane. 40H106.
Please contact our Resolution Agencies for vehicles: OM: 3832507812 (Prop. Mr. Sanjzy Gadkar), RKA: 0820470712 (Prop. Mr. Ramesh Kurhade), SRS: 8226040240 (Prop. Mr. Sanjay Nunis)

Asstt. Genaral Manager
State Bank of India. SME Centre Mumbai

PUBLIC NOTICE
Motee i hershy given o =l concemed for
miormedion of Fublic that L=e fsiwr Singh
Sumer Singh Lamba ($07), Avter Singh Sumer
Singh Lembs, HUF (40X} end Semer Singh
Fei=h Eingh Lambs, HUF (2000}, were the ful
mnd mhsolite owners of the propery wiz. Fiat Ne.
C151, situmisd on the 5 floor of Shres Shubk
Karma Co-opemtive Housing Society Lid. heving,
mddres ot Karme Kshetm, 5.2 5 Hager, Amiop
Kaolwede, Mumiai4D0 037 =nd 1 stk car parking
mlongwit 5§ sharms bearing Hes. 205 210 (both
nchesive] comprised under Shane: Cerifices: Bo.
38, frereinafter anllectvely refermd o as "the said
property]. The sid Bumer Singh Lembe expieed
on 09.06.2001, his rame =5 = Kara of HUF got
replaced by his Son Avetar Singh Eumer Singh
Lamia who mpined on 25073018 =nd his neme
= m Kowim got replaced by hs sider son Gundesp
Singh Bwtar Singh Lemba. Henes Gurdesg: Singh
foitar Zingh Lamia & presenty n Kern of both
Sumer Singh Fateh Singh Lambe HUF and Auar
Zingh Sumer Singh Lamba HUE
Adier demize of Aviar Bingh Sumer Bingh Lambe
his legal heirs, viz Wes. Parvinder Kaur Harjeet
Singh Obhen, Guresp Singh Mstwr Singh
Lamba, ks, Haninder Kaur Balbir Singh Gujrel,
Mrs_ Mohinder Kaur Jmgjct Singh Arend =nd Mc
Merminder Singh Aviar Singh Lams relemcad uf the
rights inharitsd by them in 40% of the property to
their mother Smt. Amrit Kmur Avtar Zingh Lambe
by the Agiesse Deed deied 06.01.2080
Al pereons heving sey cleim in regpect of the caid
proparty, by way of sele, exchange, modgage,
cherge, g, s, muniment,  herianee,
sossesmion, mmss [mn meinosrencs ssgsoens
dimise, bequest or encumbmnee o ofhensse
hiowsomver mne hemsby requesisd o make: the
s=me known in wriing miong with documentery
proat to the: undersigred within 15 deys from the
dimie of pubication heneof, faiding which, ey such
claims shall be: disragarded mnd chall desmed to
kerve besr wetved and [ or abeandoned.

D % Februmry, 2023,

2
Mrs. Pocnam Salaskar,
Advocate.

W7/B-Wing, Sahara Classaguee,
Opp. Suba Intermational, Sahar Road,

#m i e *
Bank of India BOI
Frea¥ ot ool Bty bt iy
KANDIVLI BRANCH, Sanghvi Chambers, 88, Dr. Dabvi Cross Road,
Kandivii (West), Mumbai-400067
- 2B05 3660 / 2864 6967 / 2861 9402, Fax : 2B0S 4704
E-mail : kandivii. MumbaiMorth@® bankofindia co.in
APENDIX IV

[See Rule B{1)]
POSSESSION NOTICE [SECTION 13(4)]

Tel.

Whereas
the undersigned being the Authorized Officer of the Bank of India,
Kandivii (West) Branch, Mumbai under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of Powers conferred under Section
13{12) read with rules 8 & 9 of the Security Interest (Enforcement)
Rules, 2002, issued a demand notice dated 05122022 calling upon
the Bomower, MIS Dimac Organics Pwt. Ltd. to repay the amount
mentioned in the notice being As. 1,02.88.819.00 (Rupees One Crore
Two Lakh Eighty Eight Thousand Eight Hundred Mineteen Only)
plus interest thereon within 60 days from the date of receipt of the said
notice.
The Bomowers/Morigagors/Guarantors having failed to repay the
entire amount, notice is hereby given to the BorrowenMortgagod”
Guarantors and the public in general that the undersigned has taken
possasgion of the property described herein below in emercise of
powers conferred on himfher under Section 13{4) of the said Act read
with rule 8 of the said Rules on this 06th day of February of the year
2023.
The Borrowers/Mortgagors/Guarantors in particular and the public in
general is hereby caufioned not to deal with the property and any
dealings with the property will be subject to the charge of the Bank of
India, Kandivli Branch, for an amount Rs. 1,02,88 819.00 (Rupees
One Crore Two Lakh Eighty Eight Thousand Eight Hundred
Nineteen Only) with further interest & expenses thereon untl full
payment.
The borrower's attention is invited to the provisions of the sub section
(8) Section 13 of the Act in respect of ime available, o redeam the
secured asset
Amount paid, if any, after issuance of Demand Notice under
SARFAESI Act, would ba reckoned for ascertaining the dues payable
at the time of realization/settlement.
Description of immowvable property
All that part and parcel of the Property - Equitable Mortgage of factory
Land & Building in the name of M/S Dimac Organics Pwt. Lid.
situated at SA 22 & 23, Cuncolim Industrial Estate, Cuncolim,
Salcete, Goa-403703.
Sdr-
Hame : Parinita Gailowad
{Authorised Officer)
Bank of India

Date : 06022023
Place : Mumkai

Andheri {Easl), Murnbai $00 095

Famehwe Medh

Piramal

(6

Capital & Housing Finance

Registered Oifice Address: Unit Mo.601, Gth Floor Piramal Amitl Bullding, Firsmal Agastya Corporata Park, Kamani Junction, Opp Fira Station, LBS Masg, Kurla [West), Mumbsl- 400 070,

Cin: LaS910MH1S3APL 0032639, Wabsidewymp piramalfinanoe.com

Branch Address : Dhira] Beus, Bullding “A° Grownd B 15t Floor, Basice Avis Bank, Opp. Monalisa Building, Agra Rosd, Herl Ntwas Clrole, Naupeta. Thane (Wast) =400 602,

DEMAND NOTICE

Under Section 13[2) af the Securitlisation And Reconstructon of Financial Assets &nd Enforcement OF Security intenest Act, 3002 read with Rule 3 {1) of the Security imberest {Enforoement| Rules, 2002 The undersigned |s the Authorised Gfficer of Fiemal Capital &
Housing Finance Limited |PCHAL) [formerly known =38 Dewan Housing Finanoce Corparation Lbd. (DHFL)] under Securitisation &nd Reodndrection O Bnancial Assets &rd Ernforcemend af Security Intere=t act, D003 |t said Act), In sxercse of poeerns conferred urder
Section 13]12) of the sxd Act rezd with Rule 3 of the Security Intenest (Enforcament] Rules, 2002, the Authoreed Officer hag issusd Demand Motices urder Section 1342) of the said Act, caling upan the following Bormosan|s) [the "said Bermowsrs] '), ta reapay the
amounts mantioned in the respactive Damand Notioeds; issued o them that zre also given belowe In conmection with aboye, rotioe s herehy given, cnoe again, to the said Barrower(s; to pay to PCHEL, wthin 60 days from the publication of this Notioe, the amaunts
irdicated bengin below, tegetter with further irtere ge detailed in the said Demens Notice(s), fram the dateis) mentioned belos till the date of payment end, or realiztion, peyable under the lean agresment nesd with other ducwmerts W ritingd, Tamy, sxecuted by
th said Barronuer (). As security for dus repaymant of tha loan, the follow ng assets have baen martgaged ta PCHFL by the said Borrowar| 5] respectivaly

~

Mame of the Barrowen|s)
Guararton|s)

Demand Motica

Date and Amount with MNP dete LTORaIEL e ed |

Demand Motice

Nama of the Barrower|s]/
Date and Amount with NPA date

Guaranton|s)

Property_Address

ALC . 20E5UN 00011 of Pune - Ge-a Junction
Branch| Lexmer Eimeth Davisr iBormower|

77-13-3002 7 LU0ZA5A |7, Bewen lmah T | Fiat Ha L1, S2cond Floon, Crand agupta

[l Mo, Q2500015321 of Pune Branchi Krar

| 29032037 % 153317 /4% Ine lakh Fifty Teres Flaa Moo C-34/1R5, 15t Foor, Fawan Bdg.
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‘iWith Parkng fMo.12 fnnsed Heeto b &eesure |
#ED, g Having Ka Pmu Property Yo,

O LARIETA5, In The ScemeBulidng

st Diiplamar Phigebe (o Borroever 1)

| NP 08-11-2020 aurangebad Maharasht - 431002

|LC Ko, 3200004585 of Salem Branch|
Santrosh Kumar 5 [Barower| Judy Sro Medin
M (0o Bormower 1)
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Aeilumar Rargha hedsur Singh [Berrower) | Thuusend Figse Hundrad Twenty Fiee g hnkiestrwear A klestwar Blanach Gujare - 35001

Sahu Revingrs Pramehand (100 Baorrogwer 1)

| PR - 11-202F)

[LC Mo, DEB00006480 of Yadodara Branch)

| Arilumer Rangba hader Singh [Borrowery

Fahu Ravindra Pramehane (0o Barrower 1)

é]!-],]-m.'ﬂ % TOTERS 4{% Saven |3k Sever Flat ho. 105, Madhu lkz Residency, Gadkhal,
| Thousznd Elgnt Hundned Twenty Fhe Rupees| | fnkles bar dnkleshaar Bharach Guprs - 330001
MR 08-11-2003%

fL.C i, GE50000GET of Bune Branch) Sadashiv | 29-12- 2043 /% 476055 /% Four @ 58Nty | Fiat o 15, 3R Ao, B Wieg, Sal Saridha, Gat
Sewria Renhod Barrower] Shital Sadashiv Rathod | S Thousand Fifty Five Rupees) kea
] B-ﬂn'_ﬂn'.'!f 1

L Hg, T3300000871 of Cha kan Brancn]
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PUEBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREMTORS OF PIK RESOURCE INDIA PRIVATE LIMITED
(Formerly known as PIK Studios Private Limited)

PIK RESOURCE IMDMA PRIVATE LIMITED
(Formesty known a5 PIK Studios Private Limited)

Dimoamizar 31, 1958

I\h'ne of corpomte delbior

2| Dt of inecrporetion of Conpomte Detror

Aoty under which comporste debior is
| meorpormted | mgistzned

J|Comporane Identity Ho. | Limited Linbiliy
\dentification No. of corpomiz debior

Regisirer of Companies-Mumbe

U741 10K T33P TC1ATTOT

Regd. : F-85, North Bombay CHE. LD, Juhu Tany
Fload, Juhuy, Vile Fare (s, Mumbai-400 043
Fagtory: Plot No. 4, GIDC, Dist Vaiszd, Valsad,
Gujam, 396171, Indin

Febnery 6 2023 Deie of Pronouncement by
(msahvency commenaement dete in nespest ofl o T Wyt (The smid Hor'sle NOUT

.ﬂd:h-:: of e Fegistersd office & Frincipsd
:vl’ﬁuc {if g} ot ..ﬂG'l}:\F'E Debiar

e NCLT
order wes meosived on Febnaary 7, 2023
JEstimeted dmie of closure of insolvency|August 5, 2023 {Being 180" day trom imsoivency
|resciution process commencement dee]

ofKmme & Fagn. Ho. of fhe inschwency professionsl| Me Manish Suldani

“factng =s intesim resoiution professions Fregr Mo.: BELTA-D0UAP PODGSEA017- A6RNILYY

| Address : B 213, Orchard Fosd kel, Fop
JAddress mnd e-mail of the: isterim resclution| Paims, Asrey Colony, Goregeon {Enst], Wembai,
’Z:-n:fasi:r:. s registered with the: Boand Wizhemshire, IMDUA-S00 055,

~Email : camsukhani@gmei com

Address : B 213, Orchand Fosd kal, Foys
Faims, Aarey Colony, Goregeon (Ezsf], Mamiai,
Kizhzrashirs, INDUA-400 0G5,

=Email : priplibeiSgmei zom

Febnuary 20, 2023

|Addmss & emmil % be umed for
1llzorespondence with the imeim resclution
professions

11t{Lmst dms dor sbmissicn of csims

53 meses of crdiions, #mny, undier cimes 5] of
1!Esu:-==c::h"| (64 of section 21, mspermined byl HA
[he Interim Fiesobstion Professionsl
{Hemes of Insohvency Frolessonak: dented o
1 3mct = Authorised Flepregemstive of creditors in| HA
._i':s rme s for mach ol
1l l:, Relevmret Forms & {5 Deinids of Authorzed | weh fink : bilpe) b goonienhonedoealai
|Fepresentrives = avaizble ot Physical Addreas - H. 4
Miotioe & hereby given tet the Motional Company Law Tribungl hes ordered the commencsment
cof m comomte insoivency rescheticn process of PIN RESOURCE INDIA PRIVATE LIMITED
\Formerly known as PIK Shedios Privele Limiled) on [ February 2022
The weditors of PIK REBOURCE IMDIA PRIVATE LIMITED =r= Fereby caled upon o submit
ther clims with proof on or before 2* Febnmary, 2023 1o e interim resolution professionsd ot the
mddress mentioned mguinst Entry No. 100
The fnancsl cradines shal susmit ther cmims wits procf by slestonic means only. Al other cosdiinrs
mury submit the: chsims with proof in person, by post or by slecironic mesns.
A financial creditor belonging to = class, o5 fsbed sgainst the Enbry Neo 12, shal indiceiz it choice of
muttorized nepresemtstive from among the theee insohency prolessionels Ested against Entry No.13 10
mrt mx mthorized represenimtive of the ccs [spesify olosa] in Ferm CA
Submission of talse or mislesding proofs of olaim shall ahireck penalfies.

i
Manish Sukhani
Mame and Signatune of inberm Aesolution Professional

Dahe : 0G9.02.2023
Plaoe : Mumbsi

POSSESSION NOTICE

Whereas, the suthorized officer of Jana Small Finance Bank Limited [Formery known
& Jaralsishmi Financial Senaces Limited), under the Secarifizaion And Reoonsructon
céFinancial Assets And Enforcement OF Security Inenest Act, 2002 and in EXERCiSE of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest [Enforcement)
Rubes 2002 issuwed damand notices o he borowens)’ Co-borrowers(s) caling upon Te
boeTowErs B0 repay the amount mentioned agairst the respecive names ipgether wil
interest ierecn & the spplicabie rates 35 menfioned N the sakd nofices within 60 days

Knmpn & Slvar Cale Chsl, Reglserd Co-Operative Sadasn’y S0ma Rathod |Bormower) S-ital
Housng Sodety, Registered Lnder Prnsions OF | Sadashiv Bathod (Co Bormower 10
The Makrashtra Co-Opretroe Socletles det 1050

| Thousand Sir Hundrag Fifty Four Rupees|
Sadashiv Rathod (CoBormwerd) (WRAGOd0ded)
{LC M, O FO0O0BAES o Asala Branch Rewing e | 29-Le-2002 /T BB0GEE /T Three lakh Bghn

A g from Te reCcep? of Te 53l nolices, along with futwre interest &= appicable incidental
2 EX[ENEES, C0E(S, CNaNges . incumed til he date of peyment and'or reslEston.
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. el Dt Pune Witk e i OfFun | charot ' Borerwer 1) | oA 1250202 602 e Ra.0 72052 42 :
st 1 Sub Registrr Hava 1 To 26, ILE o 104000508 of A rargabad Branch| | 2912 2021 /% 39509768 /% Torma Croen. | Shum N1 To 08, P Foor & Wing Narapan Hlae, ' . Rupees Nine Lacs | VT-02-2023
Fune &= Bogsdad & Folks - | 5ara Towers Frivate Limited sBarower] Sharmm | inety Fiva ks Twenty Mne Thousand Seven | Bleck hio 10 Town Oa s Cananght Gardan Cigen P R Berbhaiyya, Seventy Two Thousand Tima:
o D Toweari Fit < Buiiding B, Wirg | Flat "hl.il:ﬂ: Aatanial Agrawal {Co Borrower 1} Niesh Smnmg Hursdred Srety Efght Aupess) MRS (13-11-203) dusrgabad Aurargabad Wahametia - 431005 7 Jj'l:li Ashok Ming Hundred and Fiﬁ'_,- 1205 FM
O Fowares Sadth: Dpan Portian OF Lang , | 828l (0 Borraweer 2] fupesh Staram s S and Foety Ming Paise .
G O Fowardls Weest : Buiking B, Wing i Plar | -Arawel (fuamimsr 1| | Baitihaiyya oniy) 38 of o7n 022 | SYmoolic
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| Eara Towers Privabe Umited (Boroeer] Shamam | Mine lesh Sinety Trousand Fye Hongred

Black o 11 Tewn Canier Caraught Gandan Cidey =
durarpAtad Aumngabad Wiahameni - 431002

& Lift
A1 Thet Fese Ard Parcel O Resdential Land
kv sauriog AB37.50 5o WS Qut Of Servey e | ;
43 Hism b3, 1435 50, Mbs Cut OF Surysy i, 47 | MErawel (Guaransr 1) ! |

Hizm Ho.5,1437.50 5q. Mes. Cut UF Sursey Ko, 42| (LC Mo, 1400000574 of Aurarpgntad Branch) | 29-13-3002 /T 3Q149 5T THirty One lmkh [Pt Mo 25, (Parf Get No /P Kanehan Nagar
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Doscriplion of Secured Aspel: All tnal pece and parcel of Fiot Mo 18, Gut ko,
I00A, Ares Admeasuring bulld Area: 402.03 5q.%, Ajad Chouk, Msuje Pimprals,
Floor No.Z, Fiat No.1, Nr. Socmani Mamet, Tsluks Jalagao, Distic Jakgson and
within the Jurisdiction of Jaigson Municipal Corporation. Bounded on: East: Piot
No.1%, Weet Remaining Fart of Plot, North: Roac, South: Fiot No.20 A
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Rt Shkhar Nykar (Bomawgr) Aragha RORE | c ol s o Sevin Hurdeed Seenty| DorCt Pune and shuated Withn The Linttsf | 5 g Gaiwad {Co Borrowsr 1] | (2010202 Auree el Matanestics - 431002 45539420003096 | 2) Sangita Gansah | Sty Five Thousand Six 11T£"m
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O Torwards Or West By C.P. Boea
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Caolony, Mr. Kalabhavan, Jaigaon-4 25001 and within e Limits of Jakgaon Municipal
Compaoration & Bounded as follows: East: By Fist Mo.g, Weat: By Open Space,
South: By Jina and Fiat No.4, Horth: By Open Space

A et et Parce) 0 and Beot® S0 | (L o, 01700008647 of Akola Branch Wanpesh 28132003 /2 TI0063, (L Seven ikh Ten ot Wo 4, Gatrani Lrwout, hr Gajanen Mehara E] : 12112022 Dats:
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Dist- Purte WRthia The Locsl Linsts OF Purte Frseisiciiaer [ il i . B Lo Thaty FEks pei
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Admazmurieg About 21 Rar, Akar Re. 106 Palse | Mihede Hiveutti Soner |Barewer] Sangeeis | Thousand Twe Fundred Twemty Sevee Rupees) Tzmpie Rozd, Nr. Moregzcn oz Tell Rk, . arg e u?’-l-fezluﬂsa Symbolic
Boundes dis Uaddrs Wishager Soner (Co Borrower 1] W (26-08- 2022 iaramat Fun: Maharashars ;- £1310% Koli i) ?“‘b;: <o P e
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Um0 Towards Morth - 5 Ba. 26041
O Of Towards Wadt - B0 [P Boad
O D Terwarels Seuts & NoJGA028/13

Jaiigacn, Hanuman Nagar, NAndira Magar and within the Juristiction of Jalgaon
Municipal Corporation. Bounded on: Eask: 6 M Road, West: Plat Mo 17,
Morth: Piot Mo.19, South: 6m Road.
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Pehunicipal Corporstion And ‘Within Thi Jurisgietion
Of Sul Regisrar Kaval 1 Admaasaring Abos
IHaowor 95 Aar Out OF This & Area bomeamring
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AP, |0 10-20%)

Duples: Mo G+1 FooySdhrednayak Ciy Flat 4o,
30Fa3d, P ot Mo 3d din Mata Magr Geeta Nagar N
Gy Park Agole doole Matarashar - 44001

[LE M, CLODD0AS 16 of Migpur Brgnch] Aghedn 25122022 M 415844 H1% Four lakch Hineteen

Sahdew Aahwa {Borowar| Sanal Dashraty
Rangar |Co Borrower 1)

JLE Mo. manmsa"ﬂsuhpurmmrm 23123027 % 1706054 M|t Seventaen lakh S

Ladasn'y Ceshpende |Borower| Sace Sachin
Lierhpande ifo Bormower 1)

If the sald Barrowsrs shall fall to make paymeant be POHFL &5 aforesaid, PCHFL shall proceas against the above securad assets
under Section 15(4] of the Ast and the apolicstie Rules, snlivey 8 the rise of the aid Barroweis os 1o the oosts sad
ransequances. The ssid Borrowers ane prohibitad under the Act from tminsferring the aforasa'd assets, whether by way of
sale, lease or atherwise without the prior written consent of PCHFL Amy persen who contravenss of abets contravention of
the provislons of the ssid Act of Rules made there under, shall be sble for imarisanment and ‘or penalty 25 pravided under

tha Act.

Data : 0902-2023
Place : Maharashira

Flat Mo -4 15 Fioor Keivan' Apartmend Building N
& ks ramn Kachana Patll Magar Wand ke 56 koum
- Crinchban Kagpur Nagour e harashin -
L4075

| Thaoesand 3bs Hurdred Forty Siv Rugees) NP
| - 10-3023]

Fat fop-B3, 5Th Foor, 53l Samarth apt. ot No-
74,7778, b Mo 136,41, 2, Konark Nagar, YWagur
Boad, & Majzrewad, Sohipur Solagur

P s*mrastine - 413004

| Thousand Srety Four Rupses) NP HS-00-32001)

4]

{Authosised OfHficer)
Pimmal Capital & Housing Finance uml‘h:d/

Whereas, the Borowers' Co-bomowers! Guarantors! Momgagors, mentioned herein
sbove hawe failed o repay the smounts due, notice is hereby is given 1o he Bormowers
meritioned heren abowe in particular and o the Publc in general that the suthorzed
oficer of Jana Small Financs Bank Limited has taken Symbolic pozesssion of he
properties’ secured assefs described herem sbove in exeroise of pOWers confermed on
him under section 13 [4) of the said Act Fead with Fule 8 of the said rees on he d3tes
mertioned above. The Boerowers/ Co-bomowers! Guaraniors’ Morigagors, mentioned
nesein sbove in pamicula and Mg Public in general are hereby cautioned not o desl
with e aforesaic progeries’ Secuned A3sets and any dealngs with the s3id properties
Secured Assets wil be subject to the charge of Jana Small Finance Bank Limited.
Plaps: Jalgaonl Maharazhtra Sdl- Authorised Officer.

Diabe: 09.02.2023 For Jana Small Financs Bank Limited

wﬂ A schaduisd casvmecil k|

Registerad Office: The Fairway, Ground & First Floor, Survey No.10H, 1172 &
12128, Off Domlur, Koramangia Inner Ring Road, Mext fo EGL Busineas Park,
Challaghzita, Bangalore-560071. Branch Offics; Modi Plazz, Office No.TO4ITIS,

Mukund Hagar, 3wargate, Opp. I.a:(rrunarapm Cinsma Hall, Puns-411037.




